2279

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 702 OF 2022

IN THE MATTER OF :

Deepak Kumar ...Applicant
Versus
STATE OF UTTARAKHAND & ORS ... Respondents
INDEX
S.NO PARTICULARS PAGE NO
1. Letter of information by the State of 1-2

Uttarakhand to the private parties
impleaded as respondents by the
petitioner informing them regarding the
pendency of proceedings of the present
case before NGT in compliance of the last
order dated 22.12.2023

2. Copy of the receiving obtained 3

3. Detailed list of status of the service and 4-5
other information relating to the private
parties impleaded as respondents.

New Delhi

\ &/
Dated: 06.0].2024 N}

Adv. Anjal1 Rajput

Mining Department,

State Of Uttarakhand,

Ch no 136, M.C Setalvad Block,
Supreme Court of India
9811777368


Administrator
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Rt 22 fevmwR 2023 a1 ey ik fbar T 2 f5 = "1, The Tribunal by the previous order,
had allowed the application for impleadment of 17 stone crushers which were stated to be
operating in Dehradun and had directed the applicant 10 cerve the newly impleaded
respondents and file affidavit of service. 2. The affidavit of service filed by the applicant only
discloses that the notices have been sent but there is no track report enclosed therewith
showing service of notice. Hence, the applicant is directed to file a fresh affidavit of service
disclosing the status of service of notice to the newly impleaded 17 stone crushers. Learned
Counsel for the State will also take steps to inform the newly impleaded stone crushers about
the pendency of the present proceedings 3. For two of the stone crushers, learned Counsel Ms.
Bani Dikshit has appeared and has stated that a complete set of OA with documents have not
been supplied. Learned Counsel for the applicant submits that he will supply the complete set
of OA with enclosures to the learned Counse during the course of the day. It will be open to the
stone crushers who are represented today to file their response within a period of four weeks.
?:};fir;;:aiou:;?:; a; lzraziaortlgg fiﬁrtthhee :rt;a:; SI Uttarakh'and has su_b_mltted that in addition to the

_ . proceedings, the Civil Appeal Nos. 5386 and 5387
of 2023 are also pending at the instance of State of Uttarakhand before the Hon’ble Supreme

Court against the order of the Tribunal dated 30.01.2023 passed in Appeal No. 39/2022, Deepak
Kumar & Anr. vs. State of Uttarakhand & Ors. 5. List this matter on 08.02.2024", ' P
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